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PAPERS LAID ON THE TABLE

STATEMENT CORRECTING ANSWER To S.Q.
No. 97 re. Fourte FIvE YEAR PrAN

The Deputy Minister in the Ministry
of Finance (Shri L. N, Mishra): Sir, on
behalf of Shri Ascka Mehta 1 beg to
lay on the Table a statement correct-
ing the answer to Starredl Quesiion
No. 97 dated the 28th July, 1966 by
Shri Era Sezhiyan and others regard-
ing ‘Fourth Five Year Plan’. [Plated
in Library, See No. LT-6649/66].

NoOTIFICATIONs UNDER Customs AcT,
1962 anp CENTRAL EXCISE AND SaLT
Acr, 1944

Shri L. N. Mishra: Sir, on behalf of
Shri Bali Ram Bhagat I beg to lay
on the Table: —

(1) A copy each of the follow-
ing Notifications wunder section
159 of the Customg Act, 1962 and
section 38 of the Central Excises
and Salt Act 1944:—

(i) The Customs ang <Central
Excise Duties Export Draw-
back (General) Fift¥-ninth

Amendment Rules, 1966 pub-
lished in Notification No.
GSR. 1150 in Gazette of
India dated the 23rd July,
1866,

(ii) The Customs and Central
Excise Duties Export Draw-
back (General) Sixtieth
Amendment Rules 1968, pub-

G.S.R. 1151 in Gazette of
India dated the 23rd July,
1966. [Placed in Library. See
No. LT. 6650/66].

(2) A copy of Notification No.
G.S.R. 1152 published in Gazette
of India dated the 23rd July, 1966,
under section 159 o fthe Customs
Act, 1962. [Placed in Library, See
No. LT-6651/66].

(3) (i) A copy of the Post
Office Savings Certificates
(Amendment) Rules, 1966, pub-
lished in Notification No. G.SR.
633 in Gazette of India dated the
30th April'--lgﬁﬁ, under sub-seéc-
tion (3) of section 12 of the
Government Savings Certificates
Act, 1959,

(ii) A statement showing rea-
sons for delay in laying the above
Notification. [Placed in Library.
See No. LT-6652).

NorrrrcaTioN UNDER KErALA ELecTrRI-
erry Doty Acz, 1963

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K. L.
Rao): I beg to lay on the Table a copy
of Notification S.R.O. No. 220/66 pub-
lished in Kerala Gazette dated the
Tth June, 1966, under sub-section (4)
of section 13 of the Kerala Electricity
Duty Act, 1863, read with clause (c)
(iv) of the Proclamation dated the
24th March, 1965, issued by the Vice-
President, discharging the functions
of the President in relation to the
State of Kerala, [PLa.ced in Library.
See No. LT-6653/66].

NotiFicATIONS UNDER KERALA Lann
RerorMs Act, 1963, ETC.
Shri L. N. Mishra: Sir, I beg to lay
on the Table:—

(1) A copy each of the follow-
ing Notifications making certain



